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control. For example, in Manipur alone
people have been arrested in the year 1983
and 13 people have surrendered. As far as

the question of the judges’ feeling insecure

this is not correct because the judges have
been provided with all security, If there
is any lack of sccurity in that arrangement,
we will certainly look into it and provide
more security to them.

Sir, we are trying to tackle the problem
of north-castern region not only as a law
and order problem but also as a problem
of development and we have done our best
in this conncction. A part from TV and
per capita income I would like to point out
that the project which will be com-
missioned in July 1984 would fully meet the
demands of electricity of Manipur. The
project will have ancillary irrigation
scheme to irrigate 10,000 hectares. Manipur
State is also to be connected by a railway
line which will extend from Silchar to
Jiribam. It is under construction and the
construction is expecled to be completed by
1986-87.

As far as certain missing persons are
conceernd, there is no question of keeping
their whereabouts! secret. There are
some writ petitions in this connection going
on in the Supreme Court. They are really
missing and arc not under arrest. The
Supreme Court is hearing the petition.
Ttis, therefore, SUB JUDICE matted
and I would not like to add anything
in this.

As far as the other suggestion of the
hon. Mvmber is concerned, we are not
afraid ol giving the name of any foreign
country. As I have said, wc have reports
that shere are some camps of the insurgents
in Bangladesh, but we have no particular
about it. However, our Extcrnal Affairs
Ministry is in touch with them and it is not
customary normally to give the name of
the country wherever their involvement is
involved.
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LIFE INSURANCE CORPOR.AT[O!'QS
BILL

Recommendation to Rajya Sabha appoint a
Member to Joint Committee

SHRI MOOL CHAND DAGA (Pali) :
I beg to move :

““That this House do recommend to
Rajay Sabha that Rajya Sabha do
appoint a Mamber of Rajya Sabha
to the Joint Committee on the Bill
to provide, with a view to more
effective realisation of the objectives
of nationalisation of life insurance
businesg, for the dissolution of the
Life Insurance Corporation of India
and for the establishment of a
number of corporations for the more
efficient carrying on of the said
business and for matters connected
therewith or incidental thereto in the
vacancy caused by the resignation of
Shri Era Sczhiyan from the member-
ship of the said Joint Committee and
do communicate to this House the
name of the Member so appointed
by Rajya Sabha to the Joint
Committee."’

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That this House do rccommend to
Rajya Sabha that Rajya Sabha do
appoint a Member of Rajya Sabha to
the Joint Committee on the Bill to
provide, with a view to thc more
effective realisation of the objectives
of nationalisation of life insurance
business, for ¢he dissolution of the
Life Insurance Corporation of India
and for the establishment of a number
of corporations for the more cfficient
cairying on of the said business and
for matters connected therewith or
incidental  thereto in the vacancy
caused by the resignation of Shri Bra
Sezhiyan from the membership of the
said Joint Committec and do commu-
nicate to this House the name of the
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(i) NEED TO AMEND NOTARY
ACT 1956.
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(ii) NEED TOJEXPEDITE CONSERVA-
TION OF LORD JAGANNATH
TEMPLE OF PURI, ORISSA.

SHRIMATI JAYANTI PATNAIK
(Cuttack) : The Conservation of the temple
of Lord Jaganath at Puri and other centrally
protected ancient monuments in Orissa has
not been done satisfactorily despite several
requests made by the State Government at
different times. The persent condition of
Lord Jaganath temple warrants the imme-
diate attention of the Government of India
for conservation. A request had been made
by Orissa Government to the Director
General, Archaeological survey of India to
prepare a time bound programme for
completion of the conservation of those
centrally protected monuments. But it is
regrettable that nothing has been done in
this regard so far.

It is necessary to take .appropriate
action in respect of conservation work in.
the main temple of Lord Jaganath complex,
at Puri on priority and in a sustained
manner. The conservation works have not
been given due attention due to the absence
of Archaeological circle in the State of
Orissa. Therefore, I request the Minister of
Education, Culture and Social Welfare to
greate a separale Archacological circle for
Orissa without any furtker delay.



